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IN THE CENTRAL,ADMINISTRATIVE:TRiBUNAL : HYDERABAD BENCH R
AT HYDERABAD 5 v,
0.A.No,1001/92 . : ' Date o% Order: 16,11,1992
| |
BETWEEN : !
K.vittal Kulkarni ! Applicant.

i N

AND

1, Union of India, rep. by its
Secretary, Ministry of Defence, |
New Delhi,

2. The Scientific Adviser to the
Minister of Defence, Director ,
General Research & Development,
Dte,, of Personnel, DHQ PO !
New Delhi - 110 011, _ |

3, The Director,
Defence Metallurgical Reseacrh lab,, - !
PO Kanchanbagh, Hyderabad - 500 258, .-

Counsel for the Applicant

Counsel for the Respondents

CORAM :

HON'BLE SHKI T.CHANDRASEKHARA REDDY,



V- . L

| 'y /\ ' Order ¢f the Single Member Bench delivere{u-{
. 4
J

-

Hon 'ble &ri T.Chandrasekhara Reddy, Member(Judl.). \

This is an application filed under Section 19 of Q
the Adminisﬁrative Tribunals ACt to direct the respondents |
to pay supsistence allowance to the applicent from 1.1,1986
‘on the basis of the revised pay scales together with &rrears
and to pass such other ororders as may deem fit and proper

i
in the circumstences of the case, {

The facts giving rise to this 0A in brief are

as follows: o
| 2. The applicant is an employee of the Defence
Metal lurgical keseaich Laboratory, Hyderébad, He was !
appointed &s lLabourer w,e,f, 3,11.,1969, The reSponé".\ent!
c
4 have kept the applicant under suspension w,e.f, 2.8,1976 as th

departmental enqﬁiry was pending egainst him, The departmenta§f-

enguiiy seems not to have Dbeen completed yet. The spplicant *is

3

being paid subsistence allowance on the basis of the old pay

- ’
scales, It is the case~GF-the spplicant that he 15 entit Sog

for subsistence allowance on the
scales from 1,1,198¢ onwéﬁgg,together with 3

T

the present OA for relief &s already indicete
[\ .

3, We have heard today Mr.K.SudhakarE'
for the applicant and Mr.V,hajeswara kao for Mr;‘

Stand ing Counsel for the respondents.

4, &2 0.A.921/92 which is identice

Bench of this Tribunal on 22.10,1992,

the said 0A,921/92 had been disposed of

g

r to
directions., So, it would B fit and py

in O.Ao

G - also with the same directions @s giv
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5. Hence we direct the respondents to pay suMsistence
allowance to the applicant on the basis of tﬂe revi;ed pay

sceles w,e.f, 1,1,1986 after deducting the amount thet had
already been paid to the epplicant towards subsistence

allowance on the basis of old pay scales, The rate at which

the subSiStence allowance that has got to be paid in the revised
pay scales will be &t the same rate that has been paid in the

old pey scales, (50% or 75% a&s the case may.be). Three months
time is given to the respondents to implement the orders passed
in this OA.. The OA is allowed accordingly lesving the parties tc

bezr their own costs,

T C 3 oo dne fo Nnac A.‘..f

(T ,CHANDKAS EKHARA REDDY)
Member (Judl, )

P

Dated: 16th November, 1992

(Dicteted in Open Court)

The secretary, Union of India,
Ministry of pefence, New [elhi,

The Scientific Adviser to the Minister of pefence,
Lirector General Research & Development, .
Dte., of Personnel, DHQ PO, NewDelhi-11. ’

The Director, Defence Metallurgical Research Lab.,

sd PQ Kanchanbagh, Hyderabad-258, ‘

One copy to Mr.K.Sudhakar Reddy, Advocate, CAT.Hyd,

One copy to Mr.N.V.Ramana, Addl.CGSC.CAT.Hyd,

Onc spare copy.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH : HYDERABAD °

THE HON'BLE MR
‘ AND
THE HON'BLE MR)R.BALASUBRAMANTAN:M(A)

-h———)

THE HON‘BLE MR.T,CHANDRASEKHAR REDDY:
. , ) M(JUDL)

AIND

THE HON'BLE MR,CLJ.ROY : MEMBER({JUDL)

Datea: 16 - \y~1992

ORDERY JUDGMENT :

| : . R.A. /C.i. /M.A.NA

in

0.4.No, \00\'\?\]’_ | PR

T.A.No., (wp.No )

"admittted and interim directions
issu .

S |

Dispoded of with directions \

' Allowed

Dismidsed
Dismigsed as withdrawn

! .
: ' . Dismijssed for default ,
- : ' X \/

. M,A.Qrdered/Rejecteqd _ﬁfﬁ - - alﬁ"
pvm . B &.%ual AdminTBtrative Trib .
| _ No orders as to &J%5 S«pgSPATCH
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HgYDERABAD BENCH.






